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Smt. LVijayalakshmi - ceu Appllcant

And

13 Tha Gevernmant of Indla, repres-ntad hy PrLHCLplﬂ Sscretary,
: p&T New Dalhlo

24 The Chisf Medical Officar, PAT Dispensary, Visakhapatnams —
3. The Dy. Dlrectcr of lMedical,BRREEBXYXRER C/w Chisf P.M.G, —

* - Abids, ‘Hyderabad, - - - - .. .. - ..
4. Past Master Gensral,-Visakhapatnam, /////fi

<es  Respendents |
Caunssl fer the Applicant :Sfiﬁ‘jfﬁakshmihafayana' ””T’
Ceunsel fer the Respendents :Sri. NJ.V.Ramana, Addl. CGSC. —_

CORAM:
Hon'ble Mr, A.B. G-rthx, Administrative Membar
Hon'ble Mr, T.Ehandrasekhar Reddy, Judicial Membsr

The Trlbunal mads the fellswing nrdar'*

- MR Nn 648/93 is fer parmxss;an ta Pile additisnal grounds
in 0.A .849/93, The sdditisnal greunds have @ bsaring en ths main
relief seught by the applicant in the 0.A. .After hearing

learned counsel for bath ths partiss MA; :648/93 is alleued, MA,
648/93 may be read as a part ef the 0.A.849/93,

ﬁﬁlqﬁdg/QS centains a prayer Per a dirsctien te the
respendsnts net te svict the applicant frem quarter Ne,Fd4 of
Type I of Pustal Quartars Visakhapatnam pending final dispesal
of the 0.A,

When the DA came up fer admissien an 28,.7.1993, netices
were issued te the rmespendents Per Piling counters Tha casa
is pested for admission sn 8:9{1993§_ On the samm date an intarim
erder was passed, thamy said that ths respandents wauld nat fill
up the pest af Oresssr in P&T Dispansary, Uisakhapatnamz In
-+ this M the appliant pleaded that in view ef the sickness ef
her huéband and the peverty ef the family, thsy weuld net
be able to maintain thamselves, if they are evicted frem the
present Gevernment quarters. There is alse the passibility ef
the respendents allewing the applicant te stay in the sams
quarters in case the OA is allsuad in her faveur, In view of
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this wue direct ths respsndents net te evict the applicant
‘ffam quarter No.F4 ef Type-1 sf Pestal Quarters, Visakha-
patriam tlll further ardsrs. As ragards the rent, the
respandants shall cellect Eﬁe game -in accsrdance with tha
axtant rulss. 1f fer-any raasmn'the'appllcant Pails te

pay reént as per-extant rules-it is apaen far-the respandents h

Deputy Ragistrariﬂull.)

-

Cmpy ta.

14 Prxncxple Sacretary, P&T Gauernmsnt sf Indla, ~
New Delhl. :

2? The ChieP Medical Officer, P&T Dispensary, Ulsakhapatnam-zﬂ

te take any action epen te them in accerdance with Law. \.

3. The oy.'- Directer of Medical, C/a Chief P.M.GA, Abids, Hydd~—<"

-y /
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4, Psst Master General, Ulsakhapatnam —

5: One cupy te Srl.’i"-Lakshmlnarayana advscats, CAT, Hyd

6, One capy te Sri. N;U.Ramana, Addl, CGSC, CAT, Hydi _

7. One spars cepy.
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